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CENTRAL ADMIN ISTRAT IVE TR IBUNAL
- BANGALORE EENCH

Second Floor,

Commercial Complex,
Indiranagar,'
BANGALORE - 560 038,

------------------------- Pated:2 3DEC 1994

APPLICATION NO: 487 of 1991.

APPLB:ANTS:~Sri.K.Rajamurugasuryan and two others.,
V/s.
RESIDC‘I\ID.EI\ITS*‘Sri.K.Jayaram,DJ‘,-s't:.Engineer('l'elec:om),Shimoga
and another.,
Te
‘ 2, Sixth Cross,
-Sri.B.Veerabhadra,Advocate,No.126/2,
L i:éigappa Roda,Doédigunta,Coxtown,Bangalore-5.
i .G.S.C.
. Sri.M.Vasudeva Rao,Addl.C ,
2 High Court Bldg,Bangalore-1.
Subject ;-

-Forwarding nf -cepies of the Order-
Central Administrative

Passed by the
Tribunal,Bangalare;

. by this Tribunsl in the above
mentioned application(s) on 14-12-1994,

Tectieel om

23/ 12 lay . .
% }w EPUTY REGISTRAR

JUDICIAL BRANCHES,

gm*



é\ CENTRAL ADMINISTRATIVE TRIBUNAL,
BANGALORE BENCH,

CONTEMPT PETITION NO. 61/ 1994

IN

ORIGIMAL APPLICATION NGO, 487/91

WEDNESDAY, THE 14TH DAY OF DECEMBER, 1994

SHRI V. RAMAKR ISHNAN eee MEMBER (A)

SHRI AN, VUJJANARADHYA coe ~ memBer (2J)

1. Shri K. Raja Murcasuryan,
S/o shri M. Kedal Kariyandi,
aged about 27 years,

Casual Mazdoor,
Shimoca Telecom District,
Shimoga.

2. Shri S.A. Shivaraja,
s/o Shri Andanappa,
aged 26 years,
Casual FMazdoor,
Shimoca Telecom District,
Shimoca. )

3. Shri Soundaram,
S/o Shri Perumal,
aged 28 years,
Casual Mazdoor,
Shimoga Telecom District,
Shimoga. cee Complainante

(By Advoczte Shri B. Veerabhadra )

Use

1. Shri K, Jayaram,
Telecom District tngineer,
Shimoga Telecom District,
fMamgose Buildings,
Kote Road, Shimoga.

2, Shri N.S. Ramachandran,
" Chief General Manacer,
Telecom, Karnataka Circle,
1, 0ld Madras Road, _
Ulsoor, Bangalore - 560 008. cee Respondents

sz
4"/9'39@“N’8?Q

-

(By Advocate Shri M., Vasudeva Rao, Additionzl
Central Go ernment Standing Counsel)
.0.2/-
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Shri M.V.{Rao prod?ces a copy of the order passed by
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the Supreme Court in $pecial Lgavie Petition on 22.8.94 wherein
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interim stay against the impug%ed order, namely, the order which

is sought to be entor
the interim order of:
contempt petition can

contempt petition is.
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e lcontempt petition. Because of

ed by the Supreme Court, this

ceeded with., Therefore, this
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( V. RAMAKRISHNAN )
MEMBER (A)

Hangalore Bench
#angakxe




